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CENTRAL ADMINISTRATIVE TREBUNAL ALLAHABAD
| BENCH ALLAHABAD
O.AsNo. 482/92
KeCoTiwari and othersesees eessseeofpplicants
Versus
Union of India and others.. essessoRespondents

Hon'ble Mr, Justice a.,K.0haon, V.C,

( By Hon'ble Mrs Justiced.K.Ohaom, V.C,)

The applicants, it is alleged, are holding
different posts in the Carpet Weaving Training
Centre at 3amadganj, District Jaunpur., lhey are
aggrieved by the orders dated 31.1,92 passed by
the Deputy Director to the effect that consequent
upon shifting of the said centre from Samadganj
to a plade in Madhya Pradesh, the applicants too
shall stand trasferred. The orders dated 311,92
are being impugned in this application,
2. Reliance is placed on éertain alleged
guide lines which are contained in Annexure A=4
to this application, Para 5 of the said guide lines
is the sheetf%nchof of the applicant's case.
Aécordingbto it, no centre 8hould normally
function in one plade Fbr more than 5 consequitive
sessions, The centre should be shifted to a
new place along with the staff and the squipments,
3o Two submissions have been made on the

bas is of the afcresaid quide lines. The first
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is that, in a norm,l situgtion the centre itself
should not be shifted before the expiry of
period of 5 years from the date of its establishment.
( Admittedly invthe instant case = peridd of 5 years
has not expired.> The second is that the eguipments
should also be transferred with the centre and
its staff,
4, The other argument is that the shifting
of the centre is taking plade in the teeth of an
interim order passed by the District Judge in @
appeal preferred by the Gaon Jabha and cothers,
Se A counter affidavit has been filed on
Sehal? of the respondents, In it, the material
averments are these., The terms and conﬁitions
of the service of Carpet Trakning officers and
store kespers etc, lay down that the posts are
transfefable throughout India. Therefore, the
applicants are liahle to be transferred to any
part of the Bountry. In the alleged policy

decision there is no minimum periocd prescribed
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during which the centre can) be shifted at any'

time after its establishment. The centre uas
shifted on 20.3.92 whereas the District Judge
passed anh:order of injunction restraining the
shifting of the centre on 23.3.92., The centre
has been shifted in public interest.
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6o On behalf of the applicant it is asserted

-t

that the District Judge passed yet another order

ON 264541392 restraining the shifting of the centre,
counsel

Lagrned/?or the applicant has stated at the Bar that

the applicant will be satisfied if it is mpde clear

that the arplicants would be deemed to have been

transferred only when the centre has been shifted or is

likely to be shifted.s The orders dated 31.5.92 are

clear. The transfer of the applicants and others is

dependent upon the shifting of the centre. In other

words, the condition precedent to the transfer of
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%7the appl icants isgéhifting of the centre. Orders

dated 3145492 do not contemplate the transfer
simplicitor of the applicants, The transfer is
dependent upon shifting of the centre,

Te The respodents are directed not to transfer
the applicznts without shifting the centre.

Be With these directions this application

disposed of finally,
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Dated : Allzhabad V.@2
23rd June, 1992

(AR)



